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In this original AppliCatiQ1,the 

71 tcLe 

b7 VQ 7/ (./I 

applicant, who is working as EDBpM,Dingar Brch 

Post Of fice,ifl acaint with BegUflia Sub Post Office 

under KhuLda Head Post Office, has cane up with 

the grievance that with the vacancy arising in 

the regular pos t of E.D.D.A. in the sranch post 

Office, ai the incumoent being appointed to a Gr.D 

post in the Departmt, the applicant,who is w3rking 

as ED.3PM,haS been asked to perform the dut4es of 

DA.Applicant is aged ao..it 64 years and has 

little over one year to red..re.ork of EDDA 

-91 involves Covering six villageS.AppliCarlt is in 

difficuttyin performing the wori of EDDA in 

deliverying letters and mcney orders and as also 

to attend the work of ED3PM.Ifl view of this, he has 

cane up in this Original Applicaticn with the 

prayer that a djrecticn be issued to the Departintal 

Authorities to provide anDA to the 30 and to 

fillup the post On regular basis. 

Respcfldents have filed MA 691/99 with 

copy to other side in which they have stated tha: 

they are going to initiate the seltia prcCess 

for filling up of the post of EDDA short1. 

we have hea.th Mr.P.V. .amdas,learried 

co.insel for the Applicant and r1.3.K.Naak,learned 

Additional standing Cinsel appearing for the 
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Res p a-id en ts w ho has fi 1 E?i MA N 0 691/99, cn the OA as 

also a-i the £1A.As the applicant is E.aPM and he has 

his cwn duties as EDBPM to perforrn in the BO,it is .  

not possible for him to distribute the letters in 

six villages which canes under the jurisdictiOn of 

the Dingar BO.Ifl vi; of this, pending seleCtiOn and 

appointment to the post of EDDA,Diflgar gO, ai regular 

basis, the DepartflefltaL Authorities are directed to 

engage a cOntingent paid emp1cjee immediately preferably 

within a period of 15(fifteen) days to distribute 

Letters within the area of juriidicticn of the post 

OtfiCe.An undertaking shaild oe ootained from such 

cOntingent empl'ee that he will not claim regularisati(.fl 

to any post in the post oflice.It is suui.itted by 
petitiOner 

learned coinsel for the petitiOner that th./will 

continue to distribute the mOney oraers till, the 

EDDA,Dingar BO post is filled ui, On regular oasis. 

i th the a o ov e obs e rv a ti On and di r eC ti On, 

the original Applicaticfl is disosed of.No costs. 
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